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CENTRAL ADMINIS?RATIVE ThIBUNAL
CALCUTTA BENCH :: CALCUTTA

0A No.726/97 ' 21-11-2001

Present  : Hon'ble Mr.S.Biswas,f Member(A)
Hon'ble Mr. Shanker Raju, Member(J)

Fuleswari Das & Another

_Vs-
D/0 Posts
For the applicant : Mr.K.Chakraborty
For the respondent : Ms U.Sanyal
ORDER

Mr.Shanker Raju, Member(J) :

In this OA the claim of the apn]icantshare to deciare thefr
husband's/father's ‘'Compulsory Retirement' dated 16-3-95 as'illegdl
and quash the same and to declare him still in service till his death
on 20-4-96. At the outset the applicants assai]ed.the Inquiry Report,

which was not supplied to their husband/father, which is against the

principle of natural justice. On the other hand the learned counsel

for the respondent submits that the Inquiry Report dated 2-11-94 has
been served on the applicant's husband and the applicant's
husband/father also vide letter dated 19-11-94 has acknowledged the
same. On the basis of the Inquiry} Report the applicant's
husband/father was compulsorily retired. In this view, the orders are
perfectly legal and the applicants husband/father thougﬁ involved in
Corruption Charge, taking lenient view he was compulsorily retired,
which has not deprived -the applicants from the rights of retirai

benefit.

2. We have carefully considered the rival contentions of the
parties. We are satisfied that the applicant's husband/father has been
served with the Inquiry Report dt.2-11-94 by the Disciplinary
Authority when the deceased was alive. He himself preferred a reply to
the memo dated 2-11-94 on 19-11-94, It is cleaf that the app]icaaz‘s

husband/father was served with the respective Inquiry Report(,‘h&ssugb
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